299 Cyclonic havoe ~
in AP, and Tamil Nadu (St,)

[Shri Surjit Singh Barnala]

four teams of A.F.C. and Bank
officerg to visit the cyclone affected
districts of the State, The teams
were also represented by officers
from the concerned Departments of
State Government ang State Coopera-
tive Bank. The teams have since
submitted their report. They have
recommended. among other things,
conversion of short-term loan to
*medium-term loan, rescheduling of
term loan, opening of camp branches
by Banks tp dispose of applications
for 1979 kharif loans, ete. ARDC is
being requested to give loans on soft
terms. These steps will help in re-
habilitation of farmers in the affected
areas.

Any action taken by the Central
Government is inadequate if the
State Government does not come
forward to meet the challengs im-
posed by such calamities, I must say
that the State Governments have
acted promptly to meet the situation.
1 expresg my appreciation of the
efforts made by them.

I would also like to record a note
of appreciation for the assistance
given by the Members of the Armed
forces in giving relief to the cyclone
victims. The Army and Air Force
did a splendid job in reaching the
marooned villages and air droping
food, providing medical supplies and
medical aid in adverse conditionrs. We
are indeed very grateful to them.

Any efforts by the State and
Central Governments cannot succeed
unlesg there is a spontaneous res-
ponse from the people and other
voluntary organications engaged
in relief work. I would like to ex-
press my appreciation for the forti-
tude and courage shown by the people
of the affecteq areas in facing the
calamity. I hope and pray that they
wil] be resettled soon in their normal
vocations and wil lbe able to over-
come the tragedy which has befallen
them.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, this cyclone has caused
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greater havoc than the previous cyc-
lone and thousands of acreg have
become unit for cultivation, These
recurrent cyclones. are more devasta-
ting in that part of Andhra Pradesh.
Th. State Government has proposed
to construct a wal] as a preventive
measure so that these areas will not
get damaged from time to time,
whenever there is a cyclone. This
involves expenditure, and they have
approached the Central Government
for adequate financial assistance to
prevent these areas from getting
damaged by the effect of such cye-
lones, They have asked for more
funds. 1 would like to know whether
such a request hag come.

SHR[ JYOTIRMOY BOSU (Diamong=
Harbour): Sir, a case has been made
out by the Tobacco Board . . . ’

MR. SPEAKER: Now we take up
Statements under Rule 377.

SHRI JYOTIRMOY BOSU: 1 will
take only half a minute.”

MR. SPEAKER:
allowing it.

No, I am not

12,42 hrs.
MATTERS UNDER RULE 377

(1) REPORTED SHORTAGE OF POSTAL STA~-
TIONERY AND STAMPS IN Acra DISTRICT
AND REFUSAL BY BANKS IN AGRA TO
ACCEPT CURRENCY NOTES OF LOWER
DENOMINATIONS.

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): I wish to mention the
following matter of urgent public
importance.

There is virtua] famine of postal
stationery and stamps in the Agra
District and elsewhere because of
which the public is very much exas-
perated and business is coming almost
to a standstill. Envelopes and inland
letters had been in short supply—
virtually non-available—for the last
four months, Postcards followed suit
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and now even postage stamps to be
affixed on them cannot be had at the
Post Offices. Only stamps of Rs, 2/-
and gbove are available.

This is causing no smal]l amount of
inconvenience to the public and also
hampering, business transactions as
Banks are refusing to accept out-
wtation cheques as they are un-
willing to pay Rs. 4/- for a registered
letter instead of Rs, 2,65 because of
the non-availability of stamps of
lower denominations

The situation in Agra is further
complicated and aggravated by the
fact that Banks have, in the last two
or three months, been refusing to
accept notes of lower denominations
than Rs 100/- or Rs, 50/- i1n pay-
ment or by way of deposits Non-
acceptance of leghl tender is an
offence. Even so, nobody seems to
be bothered about it. Thiy matter
was raised in Parhament during the
last Session, but still there is no re-
lief. Only vague assuranceg Wwere
given, which remain to be imple-
mented.

These blockages in the free flow of
communications ang business dealings
have very adversely affected both
trade and industry, and therefore, I
call for immediate remedial action,
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LOKPAL BILL—Contd.

MR. SPEAKER: Now we come fo
Legislative Business.

The House will now take vp
further consideration of the Lokpal
Bill, 1977, as reported by the Joint
Commuttee.

Out of the tweleve hours allotted
by the House itself, for all the stages
of the Bill, one hour and twenty-five
minutes have already been taken up.
If the House agrees, we may have
seven hours, including one hour and
twenty-five minuteg which have al-
ready been taken up, for general
discussion, four hours for clause-by-
clause considerstion and one hour for
the third reading. 1 hope this is
acceptable to the House.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour); Sir, in the last
Session we had laken a decision to
have a debate on the racist British
Government .

MR. SPEAKER: Mr. Bosu, is there
no method for it? We are now on
legislative work,

Mr. Durga Chand was speaking; he
May continue.

SHRI KANWAR LAL GUPTA
(Delhij Sadar): Sir, I want to submit
that this is a very important Bill
that we are going to discuss but, un-
fortunately, there is np qQuorum in
the House. When such an important
Bill is being discussed, at least the
Minister for Parliamentary Affairs
should gee to it that there iz quorum.
This is a most important Bill and it
'has been pending for such a long
period.



